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A/Jsfrltct of the Proceedings of tl1a Ootmcil of the Ooocr1101·-Gcncral qf I11tlia 
trc11cmlJled for tkc purpose of makl11g .LaW8 and Rcgrilationa r11icle~ tAe 
proviawtu of tile A.ct of Parlklmcat 2d. and 26 Vic., cop. 67. 

'l,he Council mot o.t Simla on Friday, the 14th July ISM. 

PRESENT: 

Ilia. Excellency tho Viceroy a.nd Governor-General of India, pre1idil¥J. 
His Excellency tho Commander·in-Obief. 
The Hon'ble W. Grey. 
The Hon'ble G. N. Taylor. 
The Right Hon'ble W. N. Massey. 
The Hon'ble Colonel H. M. Durand, o. e. 
The Hon'blo W. Muir. 
The Hon'ble Biija &bib Dyll Dahadur. 

WARRANTS OF A'ITORYEY AND OOGNOVITS' DILL. 
· The Hon'ble Mn.. GD.BY, in moving for leave to introduce a Bill t.o give 

efFect to certain Warrants of Attomey and Oognovits, so.id thllt tho St.o.tomenf; 
of Objects and Reasons relo.t.ed the circumsta.ncos undor whfoh the prcsont Bill 
boon.mo necessary, and that hardly any furtJior remarks were required in intro-
ducing it. He might say, however, that the measure was founded on a Petition 
which had been originally presented to the Chief J mtice, who, thougb declining 
to be the medium of forwarding it to Government, JJlllde somo obacrvatiom in. 
doing so, which seemed to indicate a.n opinion .favouro.blo to its object. On 
tho receipt of tho petition, the Chief Justice was accordingly consulted, and tho 
present Bill had been prepuod under his advice awl instruct.ion. 

It hnd not been considered ncccssa.ry to publish the Dill, as its objoot WIJ8 

merely to restore to persons beneficially interested in tho Judgmoats, Wona.nf.I 
of Attomcy and Oognovita to which tho Dill related, tbo statua which up to 
tllo time of Mr. Justice Norman's decision they luui been su1,poscd on oll 
bands to possess, and to indemnify tho Officers of tho Oourt for a.eta dono 
bond fide in the disoba.rgo of their supposed duty; tho purpose of tho Bill wns 
therefore wholly equit.a.blo, and woLLlcl noL dcp rivo an3 one or nny thing which wns 
justly his right. On tho other hancl, to hn.vo published tho Dill might to aomo 
extent have defeated its object, n.nd possibly have b ccn the en.use of much 
vexatious litigation. 

The Motion wn.c1 put and ngreeJ. to. 
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The Hon'blo 1\111.. GREY then appliod to His Excellency the Pl'c~jdent to 
suspend tho Rules for tho Oonduct of Business. 

The President declared the Rules suspended. 

The Hon'ble MR. GREY then introduced. the Bill, and moved tha.t it be 
taken into consideration. In doing so ho remarked that, as the Bill had been 
prepn.l'ed in consultation with the Ohicf J us tioo of the Higli Oourt, and had 
been circulated to all the Members of Oouncil present, it seemed unnecessary 
to refer it to a Select Oommittee. 

The Motion wns put and agreed to. 

The IIon'blo MR. GREY also moved tbat the Bill be passed. 

The Motion was put and ~IPl'eed to. 

OUSTOMB DUTIES. 
The Right Hon'ble Mn. MASSEY moved for leave to introduce a Dill to 

am.end the law relating to the duties of Customs on goods imported and 
exported by Sea. He obse1-ved that, the first Section ·of the Bill repealed 
Act XVII of 1865, D.nd generally its object was merely to remove the duties 
imposed by that law without interfering with the reductions which it had 
cft'eoted. 

The Motion was put and agreed to. 

The Right Hon'ble Mn. MASSEY then applied to His Excellency tho 
President to suspend the Rul.es for the Oonduct of Business. 

The President declared tho Rules suspended. 

The Right Hon'blo 'Mn. 'MASSEY then introduced tbe Bill and moved 
that it be ta.ken into consideration. 

The Motion was put and agreed to. 

The Right Ilon'ble lb .. MA.SsEY also moved that the Bill be passed. 

The Motion was put and agreed to. 

The Council adjourned. 

SIMLA, 

J JJ,e 1411, Julu lSGu. 

E. C. BAYLEY, 
Secy. to tire Gcrot. of India, 

Ilome Dept. 




